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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No 728 OF 2022
IN THE MATTER OF:

NARAYAN SHARMA ....APPLICANT
Versus

STATE OF UTTAR PRADESH & ORS ....RESPONDENTS

REPLY/ RESPONSE ABOUT COMPLIANCE ON

BEHALF OF RESPONDENT NO. 5 I.E. HRT COLD
STORAGE

TO,

THE HON'BLE CHAIRPERSON

AND HIS OTHER COMPANION JUDGES

OF THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MOST RESPECTFULLY SHOWETH:-

1. That the Respondent No. 5 i.e. M/s HRT Cold
Storage is filing the present reply/ response
regarding the compliances made by the unit in
respect to the shortcomings/ defects as pointed
out by Joint Inspection Committee in its

Inspection dated 18.01.2023.
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2. That it is humbly submitted that the answering
respondent has also deposited the environmental
compensation of Rs. 1,25,000/- on
03.04.2024 imposed upon the unit.

The True Copy of the Receipt of deposit of EC
with the UPPCB is annexed herewith and

marked as ANNEXURE A/1.

3. That the answering respondent has made the
following compliances with regard to
theshortcomings/ defects as pointed out by Joint
inspection committee, which are explained as
below:-

I. Water sprinklers on ammonia gas
pipeline were found to be dissolve/
control of ammonia leakages during
disaster case, but facilities like safety
masks, helmets, hand gloves,

spectacles, safety shoes etc were not
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found during the visit:- It is humbly
submitted that the answering respondent
has tested his ammonia plant from ISO
9001:2015, I1SO 14001:2015 Certified &
Govt approved Lab namely “Analysis
industrial research & quality control Labs”
on27.02.2024, in which the parameters
were found within the prescribed norms.
Furthermore, the respondent has also
installed the water sprinklers on the
ammonia gas pipeline, to ensure safety. The
answering respondent has also made the
arrangements of safety toolkit, fire system &
fire cylinder.

The photographs of water sprinklers &
safety toolkit, fire system & fire
cylinderetc is annexed herewith and

marked as ANNEXURE A/ 2.



II.

I1I.

427
=

As per office records, onsite disaster
management plan has not been
provided or sent to the UPPCB by the
Unit:-The disaster management plan has
been duly submitted by the Answering
respondent to the UPPCB. I t is further
humbly submitted that the onsite disaster
management plan is submitted every time
by the answering respondent during the
time of renewal of Air & water consent to the

UPPCB.

Unit has installed D.G Set with canopy
for power breakup, but no facilities of
gas based LPG generators found during
the visit. No exhaust height of stack of
the DG Set found as per norms during
the visit: - It is submitted that the unit
operates DG set on LPG for which the unit

has took the gas connection. Moreover the
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unit has also maintained proper stack height
of the DG set as per the norms.
Photographs of Stack Height of DG Set

is annexed as ANNEXURE A/ 3.

No rain water harvesting system was
found in the cold storage & no NOC/
registration of the ground water
authorities for extraction ground water
provided during the visit: - It is
respectfully submitted that the answering
respondent withdraws less than 10 cubic
meters/day ground water, and as per the
gazette notification of U.P Government
dated 2.03.2021, the units withdrawing less
than 10 cubic méters/day of the ground

water are exempted from obtaining NOC for

ground water extraction.
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V. It has been informed by the unit
represented that waste potatoes are
sent to gaushalas, but no record is
maintained to dispose the waste
potatoes by scientifically manner:- The
waste potatoes are not sent to the gaushalas
by the units, but they are being dumped
underground by digging pits, in a scientific

manner.

4. That the answering respondent further undertakes
that he will operate his unit/ cold storage with
utmost sincerity & safety and in compliance of the

environmental norms, in future,

5. That the answering respondent has obtained all the

licenses/ NOCs/ Permission from the concerned
departments: & authorities which are renewed time
to time. The True Copy of Air/Water consent is

annexed as Annexure A/4.
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6. That the present reply/ response is being made

bonafide in the interest of Justice.

In view of the above reply &submissions, it is very
respectfully submitted that above response about
the compliance made by the respondent No. 8may
kindly be accepted.

; Through ? {
gg‘t,:ecla?:e;hf/07/zoz4 /9”/"“0‘ W

S.A. ZAIDI & MANSI CHAHAL
ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. 728 OF 2022
IN THE MATTER OF:-

NARAYAN SHARMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS
AFFIDAVIT

I, Tarun Jain, Proprietor of HRT Cold Storage situated at
Village Govindpur, Tehsil Sadabad, District Hathras, Uttar
Pradesh, presently at New Delhi do here by solemnly
affirm and declare as under:

1. That I am the Respondent No. g in the above noted
case therefore I am fully conversant with the fact of
the éase I am competent to sign and swear this
Affidavit.

2. That the accompanying Reply has been drafted by my
counsel and the same has been read over and explain

to me and I say and declare that the same are true

and correct.
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3. That the Contents of accompanying Reply be read as

part and parcel of this affidavit as the same are not

repeated herewith for the sake of brevity.

T

Jon

DEPONENT
3 0 JUL 202%
VERIFICATION
Verified at Delhi on this day of , 2024

that the contents of my above Affidavit are true and

correct to my knowledge and nothing material has been

concealed there from.
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Annexure A/2

Photographs Of Water Sprinklers & Safety Toolkit, Fire
System & Fire Cylinder Etc

o
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ANNEXURE A/3

Photographs showing stack height of DG Set
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VAKALATNAMA
IN THE COURT OFMMmi@ﬂmﬁMéj:na aﬂ Bony

Oc frone 72 of_ 2022 New

_,A[M & H FHQM )/ Piff./Petition/Appealant

Versus

S TATE o [=L77AK: - PR ADI=SH ﬁ@ St Rospdi.

Know ail to whom these presents shall come that liwe

SHARIQ ABBAS ZAIDI, MANSI CHAHAL

ADVOCATE
Chamber No. 7, Trishul Tower (infront of Pacific Mall)
Kaushambi, Ghaziabad (U.P.}
Tel : 9868369914, 0120-4115171
E-mail : info@sazaidiassociates.com

Website : www.sazaidiassociates.com
(hereinafter called the Advocates) to be my/our Advocate in the above-note case and authorise
him/her:-

To act appear and plead in the above-noted case in the Court, or in any other Courts in which
same may be tried or heard and also in the appellate Courts.

To sign, file and present pleading, appeals, Cross-objections or petitions of execution,
review, revision, restoration, withdrawal, Compromise or other petitions, replies, objections, or
Affidavits or other documents as may be deemed necessary or proper for the prosecutions of the
said case in allits stages.

To file and take back documents.

To withdraw, or compromise the sald case, or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said cause.

To take out execution proceedings.

To deposit draw and receive moneys and grant, receipts there for and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of
the said cause.

. To appoint and instruct any other Legal Practitioner authorislng him/her to exercise the
power and authorities hnrehy conferred upon the advocate whenever they may thinkfitto do so.

And /We, the undersigned to hereby agree ratify and confirm all acts done by the Advocate
or his substitute in the matter as my /our own acts, as if done be me/us to all intents and purposes
And I/We, undertake that l/we or myfour duly authorised agent would appear in the Court on all
hearings.

And liwe the undersigned, do hereby agree not to hold the advocate or his substitute
reponsible for the result of the said cause in consequence of their absence from the court when the
said cause Is called up for hearing, or for any negligence of the said Advocate or his substitute.

And I/We, the undersigned, do hereby agree that in the event of the whole or any part of the
fee agreed by me / us to be paid to the Advocate remaining unpaid they shall be entitled to withdraw
from the prosecution of the said cause until the same is paid up. if any costs are aliowed from an
adjournment, the Advocate would be entitled to the same.

In witness where of /'We hereon to set my/our lg to these presents thl:,‘zmtents of which

have been understood by me/us this... 6 i .day of. & ;‘%aﬂff
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